' 'THE INDIAN RAILWAYS (AMENDMENT) ACT, 1985

" No. 4_.7 OF 'i985'

: [2nd September, 1985]
An Act further to amcnd thc Indlan Rallways Act 1890

_ .Be'it enacted_ by Parhament in the Thlrty-«mxth Year of the Repubhc :
o of Indla as :Eollows : :

. - 4. This Act may’ be called the Ind1an Rallways (Amendment) Act : Short.
1985, g - oy e

2 In section IOOB of the Indlan Rallways Act 1890—~ e '.A_:mefﬁd-: :
. . : h Vm_ent‘ of
(z) for the Words “five hundred rupees the Words “two Section

100B of -

thousand rupees” shall be substltuted : S mety
T . ., of 1890.
(n) the followmg prov1sos shall be 1nserted at the end name-

e

“Prov1ded that in the absence of spe01a1 and adequate' _
‘.'reasons to. the contrary o be ment1oned in the Judgment of the
. court where a rallway servant or any other person w1t110ut
,author1ty in' this behalf," causes to be obstructed_ any: train by ..
- tampering: w1th dlsconnectmg or otherwise 1nterfer1ng in any " :
other manner w1th its hose-pipe, he shall be’ pumshable with im-
' »_pr1sonment for a. term which shall not. be less than. six months -
o and w1th fine whlch shall not be less than ﬁve hundred rupees

Prov1ded further that where a rallway servant or any other -
: _-person w1thout authonty in th1s behalf obstructs or- causes to
. obstruct any train of rail car carrylng passengers or. any goods :
train by_s_quattmg, plcketmg_or_dumng a Rail Roko agltatron or
‘Bandh or by alarm chain pulling o‘r"tainpering with signal gear
" or notherwise he’shall be punishable with imprisonment for a term
'whlch shall not be less than three months (ninety days) or w1th_'r
) -ﬁne wh1ch shall not be 1ess than one’ thousand rupees ”

"229_ o




